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New ueihi, this ord day of nay, 2U0U

Hon'bie uhri Justice v.Kajjagopala Heddy. vu(JJ
Hon'ble ymt. yhanta yhastry, nemberiAj

Applicant

Kaspondents

NTS. rv.K.Kajeswari
261, uevli
New Delhi

(uy Dhri A.K.irivedi, Advocate)
versus

union of India, through

1. secretary •

Ministry of Horne Affairs
North Block, New Delhi

2. Director ueneral
uentral industrial security I orce
Block 10, DUD uomplex
New Delhi

(By Bhri d.b.nehandru, Advocate)
[A , ,

UKDhKiorai)

By Keddy, J -

Beard the learned counsel for the applicant. ohri

D.B.riehandru, learned counsel for the respondents submit

that the file in this case has not been entrusted to him

so far. AS this is a matter of ivvo and it is clearly

mentioned in the cause list that no adjournment would be

granted, for the regular matters, we proceed to dispose

of' the case on merits on hearing the leai ned counsel foi

the applicant and on the available pleadings.

2. I he applicant has been appointd as Draughtsman I.UM,

for short) in the office of central industrial cecurity

i-orce (CiCi-, for short) by order dated 24.1.BV in the

pre-revised scale Ks.12UU-204U. A decision was taken on

DM dated 10.0-84.for extending the revised pay scale of

DM cr. 1 i from ks.oou-06U to khc.420••/ou, which was
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allowed to the uh ur.i. in on the basis of
arbitration a«rd. tt was stated that the pay scale of
UM ar-ll in all offices of uovernment of India may be

^ revised provided their recruitment cualifIcations are
similar to those of un dr.il of bpwu. ,he pay scale of
other uroups 1 kand 111 are suitably revised.

0. Learned counsel for the applicant submits that the
applicant possesses similar qualifications as that of UM
of CKwo and therefore sne is entitled to the revised
scale of Ks.«o-/ou (later on revised to Ks.lh0u-2d00).

4 .. in the counter affidavit, it is stateu that
applicant is entitled for revised scale of Ks.«o-/oo

J  only w.e.f. yo-i-fn as she has fulfilled the minimum
requirement for placement in the scale of Ks.MOO ■liodu
Oh completion of o years service. it has been stated
that accordingly she has been placed in that scale by
order dated 7/.v.VP in pursuance of uovt. of India
order dated iV-iO-V4.

we have qiven due consideration to the pieaddncis and
the arguments advanced by the learned counsel tor tne
appiicant„ A perusal of the order dated 16-^3.84 makes
it abundantly clear that um urade i, ii and iii in all
■Che offices, of «ovt. of India are entitled to tne
benefit of revised pay scales as were extented to uri in
CHWU, provided . the recruitment qualifications are
similar to that in the case of UM in UPWU. it is also
made clear that those who do not tuiti.l tne
qualification should continue in the pre-revised scale,
rt is the case of the applicant that um ur.ii in uiyi-
are having similar qualifications to those of UM
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,hou.h the appucanx was appointed in as

un ur.li she was given pay scale or hs.ooO ooJ
(pre reyised) and Ks-iyou-zohu in the revised scale.

e. ,hus it is clear that in the case of the applicant
she was hot given the benefit of order dated 10.0-B4.

,ha only reason given in the counter was that as per
„„ dated tv.io.vh the .inimun, condition for drade li
fixed for entitlement of the revised scale was o years

"f ws 120U-704U and that applicant
in the scale oT

■: I '-jra ft close look of thecompleted p years only un -

order of vrM reveals that un ur.l, n and ill m all
she government of India offices other than CKWU are also
to be placed in the revised scale as enumerated therein,
■irrespective' whether the um possess similar
qualification to that of un in UHwu provided they fulfil
the conditions stipulated in the on of iwn- mis on.
therefore appears to be a modif.ied ueuision, where

i ddin-rh nf service were stipulated,certain conditions or len^tn or se. vi^'i-

irrespective of the qualifications-

/. It is now argued by the learned counsel for tne
applicant that as the applicant has o-year ulploma in
olvll tngineering, qualifications higner to the on or.11
in OHWU, she is entitled to tne benefit of revised scale
with effect from l.ll.ud (as pwer rfB4 order). However
in the counter affidavit it.is stated that the applicant
does not possess qualification similar to that or on
UP.11 In OPWU. we do not have sufficient material to
decide on this point-
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o~ in the circumstances, we direct 'Respondent Nu-2 to

g/' consider the case of the applicant for extending the

benefit of revised pay of KS.420-/UO depending upon the

qualification that the applicant has possessed. if that

is similar to that of un ur.ii in uhwu, she shall also

be entitled for the same benefit of higher scale with

effect from i-ii-BO..

V. However, as the Uft is filed in ivvo after the period

of limitation under section4 '21 ftdministi ative

iribunals Act, the applicant is not entitled for arrears

of pay though she is entitled for fixation of the pa.y as
I

per the /^revised scale ^ nationally^ based on the
instructions contained in UM dated io-0-B4, w.e.i .

i-ii-BO. Bhe is entitled for arrears only with effect

from one year prior to the date of filing of the UA

(1/.12.V&)- Respondents shall complete this exercise

within a period of three months from the date of receipt

of a copy of this order.

^  lu. I he UA is accordingly disposed. No costs.

(bmt. ohanta shastry) (v.Ra,iagopala Raddyj
Member C a) vice-Uhai rmanf J)
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